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CIHHA'I"f1SGARH Abl'T 
(NO. 13 OF20M) 

UHHAT'B'1SC;AMkI POLICE: AC'I'. 2007. 

m 8 5 4 8 , ~ ' f l  2&.,,'21 + , / I I I ~ I  .'07.-- An Act to cor~soiidate and amend 
the law rilaling to Police Fume in ihe Sfate of Chhallisgarh and 
matters cinlnected therewith-and i~lcideiital ihereto. 

.. . Be it en'acted by ;he ~ h h a i t i s ~ a r h  State Legislature. in the 
. Fifty-eighth year df Republic of India as follows:- 

CHAPTER 1- PRELIMINARY . . ' 

1. 11) This Act may be called the - .  .., Short title, extent 
~ h h a t t i s ~ a r h P d i c e A c t , 2 ~ ; .  . , . . and 

commencement. 

(2) It shall come into force from the date 
- . ofitspubli~tioniotheOfficial-Gazette; 

(3). I1 extends to ihe whole of tbe'state of ' 

. Chhattisgarh, and to the police ambers 
. oftheShteofChhattisgarhdeployed , 

oukide the State. . 
. ,  

, , 

requires, - - 

, - 

( 1  "Chief Secretary" means the Cbkf Secretary. , 
to the State Government; 

( b) " Dimetor &"era1 of Police" means the oficer 
appointed under section 12; 

it) "District': means a revenue territory notified . 

as a dktrict under the Chhattisgarh Land 
Revenue Cde, 1959-(No.20 of 1959); 

. . 



(d 1 ' "1)ist rict Magislra te" means 1)istrict Magistrate 
' ' appointed under sub-section (1)  of sectiun 20 

ol the Code of Criminal Procbdure. 1973 
(No.2 of 1974); 

(e) "Moral Turpitude". means i~lvalvemen f i l l  any 
i crirne which pertains to d ~ r a  ting, forgery, 

drugs, intoxication, rape, offending the 
modesty of awninin, immoral trafficking,' 
planned violence or any offence , . against the 
Stale Government; 

. .  . 
"Outpost" meaos' post within the jurisdictioh of 
Police Station; 

"-Police Dislrict" means the territory . .  

~.notifiedaspoIicedistrictunderthis Act; , 

"Police Officer" means any member of the Police 
' 

Force appointed under this Act or appuinted befure 
thecon~meneementofthisActfurtheStateand ,. 

includes members-of the Indian Police senice or 
mern bers of any other police organization on 
deputaf ion tb the State police; serving' for the State . ' 

andepers6ni appointed tinder section 9 or 10 of this Act; 

"Power . . of Superintendence" means and includes . 

power of giving directions, guidance and , 

instructions in all executive andadministrative 
mattei-s-and.also includesthe power to annul, 
reverse,: rescind or revise any admiriistraiive 
order issukl in such matter by an authoriiy under 
this Act, subject to ihe provisions pertainiog Lo 
investigation as contained in the Codk of Criminal 
Procedure, . , 1 973 (No. 2 of 1974); 

"Public place" means any place to which the 
public has access; 

(k)', "Prescribed " means prescribed by rules; 
I ( 1  1 "Railway Area" means an area between 

outer-most signaIs appurtenant to rail way 



tracks-including railway platforms of a railway 
station and shall i~lclude running trains 
over the entire length of the railway tr.acks i 3. 

- within the State of Chhattisgarh; 

- (rn) "Ranks" means and includes subordinate 
ranks and supervisory ranks; . 

' .. 
' (n) tRegulationst'. means regulations-made under . . 

the Act; . . . .  . 
, . 

(0) "Rules" means the rules made under the Act; 
. . 

- (p) '!Statet' nieans the state 'of ~hhatt i s~arh;  

- (q) "State Governmenttt means the State ~overnment  
of Chhattisgarh; 

1 - . , " . 
. - 

(r) "Subordinate Ranks" means rank below the ' 
rank of Assistant , . ._ or ~ e p . u $ ~  Superintendent - 

, .  -. . - '  . of police; , ,  . . . 

(s)  "Superint indent of ~ol i~e"meaas the 'po@ce-- 
officer in charge of a:~olice'~is(rict; . 

(t) "Supervisory Rankst1 means ranksof Assistant 
and ~ e ~ u - t ~  Superintendent.of Police or ,above. 

- .  

(2) Words and expressioqs used in this Act b i t  not 
defined specifically shall have the same mQaning as 
prohded in the Chhattisgarh General Clauses Act, 
1955 (No. 5 of 1955), the Code-gf Criminal Procedure 
1973, (No2  of 1-974), aod the 1ndian Penal Code, 
1860 INo. 45 of 1860). 

.. . 



- CHAPTER - I1  

CONSTITUTION AND ORGAN1 ZATION OF THE POLICE. 

(1) There shall be a State Police for the Constitution 
State, as an agency of the Government. of State 

- Police. 

(2) The State Police shall consist of such . , 

, . 

ranks-and numbers and have such 
,orgahisation.as the Government may, 
by general or special order, determine. ,, . . 

(3) The organization-of the State' Police may . . 

include training institu'tions, research and 
- 

development bureaus, technical- and support 
, . 

services, intelligehce and criminal ' 

. investigation units and other bodies and 
' units as determined by the state Government . 

. . 
fr.om time to time. . . 

. . 

(1) The,State ~o;ernment rnky, by n&iification; ' Police. Zones, 
divide the entire geographical area of . - and' Itsages. 
the State into one or more-Police'Zones. , . 

, _- .  - . . 
(-2)Theadmi~istr~tion~ftlibPoIieeinthe :- - 

Police Zone shall vest in ah officer of the . . 

rank of Inspector General of Police. 

(3) The State G.overnment may, by notifietion,' 
. - divide the entire geographical area of ., .. 

Zone into one or more Police Ranges. 

(4) The administration of the Police - .  

in the Police Range shallvest in an , 
* oficer not below the ranR of Deputy 

Inspector General of Police. 

(1) The Stdte Government may, by notification, police 
divide the geographical area of the State - . DisMct. 
into Police Districts: 



Provided that existing Police Districts 
shall continue tb be the Police ~istricts until , 

areas are altered or re-notified. 
. . 

(2) The administration of police in a Police . .  

District throughout the local jurisdiction 
of the District Magistrate shall, under the 1: 

general control and dirktion of the . District . 

Madstrate be vested in a District superintendent , 

- . of Police. . . . 

6. (I}  The State Governmgat may, by notification 
divide each P O ~ Z C ~  District into one or inore ' . 

Sub divisions, and appoint a Assistant/ 
Deputy ~ u ~ e r i n t e i d e ~ t  of Poli&, to be 

' in charge of such sub division: ' , - , 

Sub divisiolls 
and Police 
~istrict-level 
special ~ e ~ l ? .  , 

Provided that existing Sub divisions 
. - shell continue t o ' k  the sub divisioos~until 

they are-alteredor re-notified. - - . . . 'f . 

(2) The State ~overnment pay ,  by notification- 
' estabvsh/cieate one or more Swcial ~ej l s -  in 

- . a Police District a-nd may appoint an-officer 
nqt below the .rank of ~ e p i l t y  Superintendent 

. .  . of Police to be the in-fha& of sbcb special , 
cell. . . . 

7.  (1) The State ~ o v * ~ r n e n t  may,, by potitieation, Pcilice Statiori. 
establish ane or more Police Stations in'a ' 

- sub division speeifying,tlie te&torial , . 

jurisdiction of each such Police Station. 

(2) The State Government may appoint a police- ' 

- - officernot below the rankof Sub-Inspector 
of Police to be in charge of a PO&~ Station. 

. . 
(3) The State Government may, by notificatioE, 

establish one or more outposts  thin the 
territorial jurisdiction of Police Station 
specifying the territorial jurisdiction of sicb 
outpost: 



. Provided that the Statc Government may, 
by' notification, invest-any outpost with such powers ,- 

and responsibilities of s ~ ~ l i c e  Station as it deems 
necessary : 

, . 

Providcd further that existing Police Stations 
and ou tpbsts shall continue to be the Police Stations 

! and outposts until they are alfered or re-notified. 
I 

8. The ~taie~overnrnent may, by notifi&tion, create one Special 
or  rn0i.e police Districts headed- by a ~u~erintkndenf of provisions 

, . ' ~o l i i e  and embracing such railway areas in the State as pertaining 
the Government may specify. , , * t , ~  

, . Railway. , 

, . Areas. 
I 

I .  . , 

9. (1) Subjst to Rules prescribed in this behalf, h e .  
I 

: Special 
Supe~infendentofP~~icemayatany~ime,by , -  Palice . - 

an order in writing, appoint any person .toaact - Officers. 
as a Special PoIice OEcer for a period as 
specified in the appointment order. 

(2) EV& special police officer so ~ppointed'sh~l~ 
have the same powers, privileges and protection, 
andshall be bable to pererform thesarned'utks . - 

and-shaU he amendable to the samc penalties, and 
be subordinate to the same autbo'ritia, a s  the . 

ordinary o ~ c e r s  of the police. 
I 

20. (1) The State Government, or as the case.may be, an Additional- 
a~thorityspedally,cmp~vered~byfheState-' . Police 
Governmerll in' t b i i  behalf, may appoint Officers, 
Additionai Poiice Officers for such purposes, and 

. on such terms and conditions and in sucb . ' ' 

manner as may be priescribed. . 

The deployment or' depu tation of sucb Additional 
Police QEce~s may be made at the request of 
anyprsonshowingthenecessity thereof,and . 

the cost incurred on such deployment or 
depotstion may be recovered From the pmmn 
making request for sucb deploment or 
deputation in the manner p r e b e d .  



, Chapter-Ill- Direction and Supervision of the Police. 

1 1. Superintendence over the State Police in respect Superintendence 
of all matters shall vest in the State Government. over the State. 

Police. 

i 2. (1) Thestate ~-0vernmei t  shall appoint n . Director General 
Director General of Police for the overall of Police. 
administration ,-direction and supervision 
of the state police., ' ' . , 

m .  

. - 

(2) The Director General of Police sl!ali be , , 

appointed from a panel of officers coilsisting 
of the ofCicers already working i11 the rank 
of the ~ i r e c t o r  General, or the oflicers:?vho- . . 

I have been found suitable for promotion in 
.- , the rank of-Director General after screening , ' ' - I  

- ,  

I by a Committee under the provisions of the . 

I . . All-India Services Act, 1951 (No. LXI of 1951 1 . 

and in accordance with the iules-applicable 

I . '  

- for.s"ch promotion: . . .  

1 Provided that number of officers in the panel 
shall not exceed-:three or dou ble':the number . . 

of cadre posts sanctiined foy the rank of Director 
~ e n e r a l  i n  the State, whichever i s  less. 

(3) subject to the rules made under All India Services , ' . . 

Act, 1951-(No. i ~ l o f  1951), the Director General of . . 

Police so, appointed under sub-section (2) shall have 
a minimum tenure of two ykrs. 

(4) Notwithstanding anything in sub-section (3), 
Director General of Police may be removed from 
his post before the expiry of its tenure by the . 

Goveinmen t by the order in writing specifying 
reasons, consequent upon,- 

(a) Conviction by a court of law in a criminal 
offence or where charges- have been framed 
by a court in a case involving corruption 
or moral turpitude; 

- (b) ~u~erannuation; 



(u) punishment of reduction to a lower post, 
awarded uitder the provisions of the All  India- 
Services (Discipline and Appeal) Rules, 1969 
or any other relevant rule; 

(rl) Suspension; 
; (el Incapacity in discharging his funclions as 

Director General of Police due to physical 
or mental illness; 

( f) On his own request; or . 
. . 

(g) An administrative exigency which-shall be . 

. recorded in writing.. 
I 3. (1  TI^ stare Government may appoint in officer . . Supervisiou 

not-below the rank ofpeputy i~ls~ector'~enerrtl  of Police 
. . of . Police to assist the Director den era^ 6f.police i.n Rkilway 

lo be illichargc of.diredioa and supervision of the Areas. 
Police deployed in Railway Areas. 

(2 )  The supervisibn of a Pojice District in a ~ s i l w a ~  
Area. shall vest in a Superintendent of Police. '. 

. - - .  
, , : 14. (1) Police officer psted  ak, OH&-in-charge Tenure 

of aPolice Station; or as a District . .  ;of oEce 
Superiniendent of pilice, in-charge of a , .  of certain 

, Police District shall ha+ a minimum , . tenure police - 
/ 

of'two years. . , , .officers on 
. , , . police duties. 

(2) Notwithstanding anything in sub-section (I), 
any oficer referred to in sub~ection (I )  may 

- be removed or transferred from his post before 
- the expiry of the minimum tenure of years 

consequent upon,- . . 
(a). Promotion to a higher post; 
(b). Superannuation;, ' . . 

(c) Conviction by a court of law; 
, , 

(d) Charges having been framed, by a,.court . 

of law in- a criminal case; 
( e )  Punishment of disinissal, removal, discharge of 

compulsory retirement from service or of 
reduction eb a lower rank awatded under the 

- rules relating to dlsciplihary actions applicable 
to him; 

(-0 Suspension; 



(g] Incapacity in discharging his fi~nctions and 
duties due to physical or mental illness; 

(h) On his own request; or 
(i) Air administrative exigency which shall be 

recorded in writing. 

15. (1) Subject to the provisions of Article 31 1 of the 
Constitution of ~ndia; the Director Cellera1 
of Policeor any other police oflicer authorised 
by the State Gofernrnent in this behalf may 

. .. dismiss, remove. from:service, reduce in .rank, 
or confine to for a term not exceeding 
fifteen days [with-or without p,unishment 

, driil, ejrtri p a r d ,  fatigue or other du ti) 
any police officer of subordinate ranks four~d 

' 

to be remiss o r  negligent in the discharge of 
his duties or  unfit for thesame, or guilty of any 

, . 
misconduct. 

Disciplinary 
proceedings 
against 
police 
dficers . 
of 
subordinate , 

rahks. ' 

(2-1 The State ~overnmenl may make rules to give 
effect to the provisions of su b-section (1). . - 

Chapter-1% State ~oli'ce' Cgmrnission and Police ~ s t a  blishmen t Board. 

16. (1) The State Government shall kqtablish a State . State 
Police ~ominission (hereinafter referred to as t h e  Police , -  

"Commission,"), which -shall perform fullctidns ~orhrnission. 
assigned to it under the provisionid this ' 
Chapter. . 

. . 

(2) The Home Minister shall be the Chaiiman of the 
Commission 'and other members of f he Commission 
shall be as follows:- 

(a) Chief Secretary; 
(b )  Secr@tari.in charge i f  the Home Department; 
(c) .~irector General of Police; 
(d) Member, State Human Rights Commission - 

to be nominated by State ~overnment; 
( e )  TWO Independent Members, (persons of proven 

reputation for integrity and competence 
From any f d d  such as academia, law, public 
-administration, media or any other field) to be 
appointed by the State Government. 



(3) Director General of Yolice sheil be Secrebry of the 
Commission. 

. A psrson shall no( be eligible to be a member of the Disqualification 
- ' Authority, if he - for appointment 

(a) Is not a citizen d India; as Independent 
- (b) Is above 70 years of age; Members. 

(c) IS serving in any pulice, military or-allied 
:: - 
,. . . orgaoisation, or has so served in the 
2 ,  
i ,  
2 - tweive moll ths prtcedhg such appointment; . 

(d) I s  employed as s public servant; 

1;. (e) Holds any elected oflice, including that of ' 

. , 

. 

. 

Member of ~arfiarnbnt or State Le$islsture 
, , or ijny local body ; . . . .  

(0 is a member gF, .or is nssucia ted'in manner 
~with;a,nor~anization,declaredasunfaw~u~ 
under an existing-law; . . . 

(g) Is an ofice bearer or's me~nber of any political . . . 

. - 

party; . 

, (h) Hris been convicted for any criminal offence 
involving moral turpitude or for an offence 
punishable withimprisonment of one year or , . 

more; 
(i) ls.,,facing lprusecution for any Offence mentioned 

m 

. . in clause (h) bbove and againsth whom charges 
. ha~ebeer iFr~medbyncourto f~~w;dr  

ti) Is of unsound mind. 
. - 

S. (1) The term of an Independent Member shall be -. Term and 
for a @riod of two years froA thedate of privileges 

' 

appointment and he shall not be eligible for . of lndqindent 
reappointment. - . Member. 

(2) An ladependent Me.mb.er shall 'serve ih ah hoaohry 
- capacity and the privileges and facilities to be. 

, extended to such member shaU be su,& as may be 
prescribed. b 

9. TheSti ie~ovenme~mayby6rdk,r iowhting . Removal of 
Pernoye an Independent Member on-any of the PndePenden t 
followirrg grounds:- Members. 

(a) (i) incompetence; - 



, (ii) misbehaviour; 
(iii) failure to attend three co~lsecutive 

meetings of the Commission without 
sufficient cause; 

(iv! incapacitation by reasons of pliysical 
3 1 .or mental infirmity; or , . 

(v )  otherwise becoming unshle to discharge 
S 

his functions as a member.. . 

(b) If  incurs any disqualifications specified 
. - in Section 17.- , , . . 

20. Tlie Comrnissioll shaii perform the Follnwirlg fi~nctions, 1711nction8 of 
, namely:-- ' - Ihe St;lte 

> (1 ) To advise the State Government on policy g ~ ~ i r l e l i ~ ~ e s  Police 
. , . - . . for promoting efficient, effective, respollsi vu. and ~ o ~ n m i s s i c ~ n .  
! ' .  accou-ntable policing; ' 

(2) To assist the State Government in identirying j : indicators to evaluate . . the funcii"ning 
of the Police Force; 

(3) To cornrnunikate . . to the State ~overnmknl its views .- ' 
. . 

- on , . the; .... perfol.marice I -  of !hi. ~olicci; . - and 

(4) To formulate perspective plans for policir~g and 
submit , . them, to the State.Governrnent., 

, . 

,! - 
. . 

21. The Corn~nission shall, st- the end of each year,preseni ~rlrlkl repurl 
i ' - tothe~tateGovernmentareportonilswurkduring , - ofthestale 
3 the preceding year as 'well as of perforinance pf the - , 

Police 
. . I .  

PoIice. , . . . - . - Csmmiission. 
I 22. ( I ) TheState Government shall by a notifikatiola , Police. [ constitute a Police :Establishment Board . .  ' -  Establishmenl 

(hereinafter referred to as the "Board") with Board. 
the Director ~e'neral of Police as its chairman i 

and kur  other senior' police officers not below 
the rank of Deputy- Inspector General of Police: 

(2) The Board shall. perform the following functions 
and duties - 

(a) Transfer of subordinate ranks up to the level- 
. of inspector from one Zoile or Range or District 
to another; 



( h ) Receive and exa inirle represcn ta tion from police 
oflicers aggrieved by any order of superior 
officers, other thin the orders passed u-nder the 

, rule made r~ndel- the Article 3t19 of the 
Constitution of India and: - 

. - 

. - 
I. 1)eeidesuch representation if it is  received from a 

:: police officer of the sub-ordinate rank; 
L 

d l I .  Make recommendaiian to the State Government 
3 .  

.- - in other cases. - 4 

( c )  S ~ c h  other functions and duties as may be prescribed. 

(3) '1'~;e S ta le Government may 're~ielv the orders passed 
by -Police ~stablisht~lent Board on representation made. ' 

by aggrieved police '(?f~*ers Fitllin 90 days fiorn the 
, , 

. date of vrder. 

Chapter-V- Functions and Responsibilities of Police Oflicers. . 

- 8 

' . . - , . 
. .  . . 

23. The foilowing shall be the:f"*tioni.and , . , ' . ::-.Role,~functions and 
responsi biliiies of a police , . .  office;:- . . .. . - .  ' j -  " ' 'duties of the PoIice. 

- L :  . . - .  , . 

(1) (a) Toenforcethe law,a'nd.to protect . , ! . :  : _ , I  
# * .  

life, liberty; property, rightsand - - . . 
dignity of the people; ' ' . 

. , . . . 

(b) T". prevent crime, and yu blic nuisance; 

' ( c )  To. maintain public order; . . 

(d) To preserve internal secuqty, prevent 
and control terrorist activities arid-to 

- 

' prevent breach bf publib peace; 

' (e) To protect public- property; . , 

..- . 
, - 

. (f) To detect offences and bring the offenders 
to justice; 

-- 
(g) To arrest persons whom he is legally 

authorised to arrest and for whose 
slnmcient grounds exist;. 



(h) To help people in situations arising- out of 
natural or man -made disasters, and to assist 
other agencies in relief measures; 

(i) To facilitate orderly~movemeet of people and ' 

vehicles, and t6: control and regulate tra-fie; 

. . 
(j) To ga ther.-intelligence relating t o  matters. 

affecting public peawand crime; J !I 

(k) TO provide security to public authorities in 
discharging their functions; 

(I).To all such duties and dischirge such 
responsibilities as may be'enjoined upon him , 

b y  *law .or by an authority empowered to issue 
such directions. under any law. 

. . 

(2)TheStateGovement,oranauthorityspecially . . 

empowered i n . b  behalf by the State Government , 

h a y  assign such other duties and responsibill~es to , 

' po~ickoficefiasiay bespecified bytheslate . . 

. . I '  Government. . . 

Every officer shs'll be considered-to be always 
on duty, when employed as a police o f i e r  in the 
state or deployed qutside the State. - -  

No. police omcer may engage in a n  emp16yment or 
ofice whatsoever, other-than his duties under this 
Ad, unless expressly' permitted to do so in writing 
by the State Government. . . 

~ o l i &  officers 
always on duty 
arid may be 
employed in ., 

\.the . . State or 
deployed-. . 
outside the 
State. . 

. . 

Police officers 
not- to engage 
in other 
employment. 

26. No police ofEcer sham be st liberty to withdraw himself Police ofEcers , 

from duties unles expressIy aUowed to do so by the not to withdraw 
, officer authorised to grant such permission. from duty, etc. 



27. It shall be lawful for the police officer to lay any 
information before a Magistrate having jurisdiction, 
and to apply for a, summon, warrant, search warrant 
or such other legal process as may, by law, be issued 
against any person committing an offence. 

28. (1) Itshall betheduty ofevery polikeofficertotake 
, charge' of all unclaimed property, and to furnish 
an inventory thereof to the P~lice Station having 
jurisdiction. . . . . .  

- .  - 

Police oMicers 
may lay . . 

information 
etc. . 

police officers 
to take charge 
of unclaimed 

-property; 

i (2) The manner of disposai of such property shall b e  
,1 

.' such as may be directed-by the ~ is tr ic t  Magistrate 

I or Sub-Divisional Magistrate as the case may be. 

! ,  ' . 29. It sllall be the duty o f - e v & ~ - ~ .  o-fficer-in charge of police Palice. officers 
, - v-stat iuntokee~a~ener~ldiaryinsuchformandmanner tokeepdiary. 

as h a y  be prescribed. 

30; (1 ) The State Government m,ay prescribe the forms and Government 
the manner of returns to be submitted to it by the may prescn be 

. , 
~irector General of Polide. ' , . form ~f returns. 

. '  
(2) The Director ~enera l ' o f~ i l i c e ,  ma$ specifym by an 

order the form and the manner of ret~rns to be 
-furnished to him by ofhci police oficers. 

31.' (1) The ~tate.~overnnient may.prescribe hnif~rm, Uniforms, 
insignia and accoutrements foi police offickkor , insignia, . . 

class,of police ofic&s as the case may b% accoutrements, 
. . . . 

etc. 
(2) The Director ~enera l  of Police may, from time to 

, time, issue directions for wearing of uniforms and 
carrying of insignia an.d accoutrements. . 

. . 

I Chapter-VI- Special Provisions of Policing 

32. (1) The State Government may, by general or special Special Crime 
order, create inany police District, sub @vision or Ihves tigation 
asthecasemaybe,PoliceStation,aSpecidCrhe Units. 
Investigation Unit,.headed by an officer, not below 
the rank of Sub-Inspector of Police. 



. , 

(2) The police oficek posted to such uniis shill lint he 
-. assigned to any ,other duty, except under very special 
1 circumstances with the permissio~l of  the ~ i r e c t k  

General of Police. 

(3) The Director General of Police may, by general 
or special order, spkcify the offkces which may he 
investigated by the Specjal Crime InveStigation Unit. 

33. Subject to any checks and restrictions as may he Power t i )  reserv-e 
specified by a n  order by thestate ~ o v f  r n m e ~ ~ l -  Public places wr~d 

raise harriers. 

(a) The ~istrict-~u~erintkndent o l ~ o l i ~ e  may 
temporarily reserve, by public notice,' any street 
or other public-place-for any public purpose and 

: 
, . regulate'themovementofpersonandvehicles , ' 

in the area so reserved; . - and 

1 
I 
I (b) The District Superintendent ~f Police may, in-the . . 

interest of general public, authorise any police 
' bfTicer,to raise bacriers and oker necessa.iy , ' 

struktures on public roads and streets for - - . 

maintenance of public order or to check vehicles 
br occupants thereof for preve-;ition and detection 
of any crime., - - - 

34. (1) The District ~u~er inte l idkt  of -Police may issue * Regulatiorl of 
general or-special orders For regulating all . ~s~ernb lks ,  
assemblies and' processions on the pu blic,roads, ~rocessions 

: or in streets or thbkoughfares and prescribe' -and,premises. 
. the routes by which, and the times at which, such 

processions may pass: 

Provided ths t where the ~ i s tr ic t  Superintendent 
:of police is satisfied that it is intended by any , 

person or class of perso- to convene or coIlecl an 
assembIy on such 'road, street or thoroughfare, or 
to form a procession which would, i f  ancont rolled, 
be likely to cause a breach OF peace, be may direkt 
such persons or class of persons to seek permission 
from the-District Magistrate or Sub Bivisjonal 
Magistrate as the case, may be. 



( 2 )  The District Magistrate or Sub Divisional Magistrate 
may grant the requisite permission with such conditions ' 
as he may deem appropriate: 

Provided that he may refuse to grant permission 
to convene or collect as assembly in such road, street . 

. 

or tlioroighfare, or foirn a procession whieb would . . 
in his opinion, be likely to cause a breach of the peace. 

(3) Any police officer on w horn the responsibility to ' , 

regulate a public assembly or procession is enjoined 

: upon; may stap any procession which does not possess , - ,  

- .  the permission refhried to in sub-section (2) or which, 1 in his opinion, violates the c~nditions of the permission, 
and may order any such procession of any suchassembly . 

to disperse. , 

(4) Anv yr~cession or assembly which neglects or refuses , 

to obey any order given under the preceding sub- ,, 

seehon, shall be deemed to be an unlawful assembly. . 
. , 

(5 )  T I I ~  District Superintendenl of Police may, in the . , 

interest of general public, issue cirders -for regulating . 
. , 

the entry or exit or'hours of operation of a public place. 
. - 

(6) The ~istrjct Superintendent of Police may, by ad order . 

require every owner ,of a household, a-shop or a public, 
premise, to furnish detaiis-of a tenant, lessce, licensee, 1 .  - 

engaged fur domestic help or otherwise in 
o~eupafion of the premises in the form specified by him . - . . 

' fok this purpose. . . 

The Distriei Superintendent bf Police may, f;om time to time ~ e ~ u l a t i h  of 
issue directiom for regulating the use. of pu bIic roads and Traffic. 
streets in respect of'motorists; cyclists, pedestrians and 
persons accompanying animals, and for regulating the 
parldng of vehicles including bicycles, with a view to 
ensure smooth and orderly movement of traffic. 



36. The State Gover+ment may, by notification, cunf'cr on Cohfe~bme~ 
any person any of the powers which may be exercised of powers ' 
by a police officer under a n y  Act for the time being ill of police. -- 

* ;or !:E and suil: i;ersiii shall he subject t o  !he orders :,E -:jf5crr6, 
the District Superintendent of -PoIice. 

, 

37. The District Superintendent or" Poiice shall consti ti~te, 
iil the manner pl-escribed, one or nlore Colnrnunity 

. 
. Liaison Gmu p .r;olisis{ing of represents t i  ves of  the - - . 

community h r  each police stat ion, i r )  aid and issist 
the Police ~ o r c t  in the diyharge of  its functioms. 

' 

Cll;;j;fe~-V1 I- Police Accountability 

- .  
(2; ii'luifior-j?:~ xs;! h~ wrovided wiih sticli szcrefarisb 

. ~ S S ! S ~ A  9t:e hs She 5 ia te- Gr>ved.hmeillt  my determine: 
- kern time to tili~e, by i gemral  . or special , order:. , ' 

. ?he State Got1erulmerlt-, with'a- credib!e record of 
. 'i;ntcirity and ccjrnrnilmerai to humall rights and shall 

coitsisi of - 
. . ( I )  A retired judge of High courtor retired judge 

ofHigher .ludicial §erviee, who was at the time 
of superannua tion, qualified to become ' a judge 
of High Court, who shall be Chairperson of the 

, , Au'thority ; . . 
, . 

(2) A retired -Police Of'ficer superannuated .in the 
rank of Additional Director General of police 
or above; 

(3) A retired civil servant superannuated in the 
rank of Secretary to the State Government 
or above; 



31 t (4) A persoa of repute and standing front the civil 
I society ordinarily residing in the State of , 

Chhattisgarh: 

,, Provided that at Least one member of tile 
Authority shsII be a woman. 

{ O .  Apcrsonsha l inutbee l ig ib l e tobeamcmher~the  Disciualification 
17 Authority, if he - for membership. 

(a)  Is not a citizenof kndia; 
(b) Is above 70 years of age; 

- .  
t - fc) Is serving in- any police, military, or alli-ed 
2 . - 

j orgaaiza tion, or . .  has I .  so-scrved dsi ing 
- twelve months preceding such appoiotmcn t ; 1 ,  

'i (d) 1s .employed as a public servant; - .  

! (e) Is a- emb be; of ~ ~ r l i a m e n t  or the ~ e ~ i s l a t u r e  
of State tifa tbeal boily; or is an office-bearer . - 

of any political fiarty or any organization . . 

connected with arpolitical party; 

- - in clause (0 above and- against wl~om charges 

- 'shall be two years and may' be eligibIe for . . and conditibns. 
re-appointment for another term. of service of . . 

members and 
the expiry of his tern. 

- .  

time to time. 

C 



42. Any ~nember or Chairperson, may be removed fronl oilice, Ilcmoval of 
on a recornmenda tion being made by the Aul harity . Chairperson , 

by a majority of three-fourths of members, Ijy an order or Members. 
of the State Government on the grounds of  - 

(a) Proven misconduct or mis behaviour ; 
(b) Persistent neglect to perform duties of the ~ u - t l l o r i t ~ ;  
(c,) Occurrence of any sitwa tion that wau Id make a 

member ineligible for appointment to the ~ u t h o r i t ~  
under Section -40; or 

- (d) The member concerned .engaging himself during h i s  . 

term of m c e  in any paid ernploy&ent outside A the 
duties of his office. I - 

m . 

43. (1) Tl~epoweri and functions . .  of the Authority shall be Functions of . i , 
as follows: - 3 the Authoriiy, 

(a) To inquire into allega~ions~of "serious misconduct" 
against police on a complaint:--. 

(i)  received from a victim or a close relative 
. of the nctim supported by an affidavit; . 

(ii) referred to it by .. . . the state Goiirnment. 

(b) To carry out such other functions as the.State 

rr  

Government may, from time to time, specify by 
' an order. 

. - 

Explanation:-"Serious misc~ndud" for the purpose 
of this Chapter beans:- 

' ~ n y  malafide act of omission or  co&qissiou by- a 
police officer that leads to or amounts Lo ,- 

-. . 

(i) (a) Death; or 
(h) Rape or attempt to commit rape; or, 

. (c) Grievous hurt in police custody; or 
in the Custody of Poke; or 

(ii) such other acts as may be specified by Sia te 
Government by an order of the ~ta!&~ovkrnrnent. 

Notwithstanaing any thing contained in forgoing 
' sub-sections the Authority shall ,not take cognizance of 

a complaint in cases which are already being enquired 
in to b y U e  National Human Rights Commission, State 



f Human Rights Commissio~l or is a subject matter under. 
~n -the Comrnissi~n of Enquiries Act or is-sub-judice. 
'S . . . 

(3) No cognizance shall he taken by the Authority in any complaint 
. . received after six months from the date of occurrence. 

(4) The Authority shall while enquiring in to the matter . . 

or performing any function under sub section (1) has 
all the powers, of a civil courl trying a suit arid, in , 

particular, in respect of the following matters, namely:- 
. . 

(a) s~~mnioiling and enforcing the attendance of any 
p.erson from any part of India-'and examining 

~f . ,  . . . ' himon bath; . . 
. . 

tym 

(0) lrqltiring 1 he discovery and production of any 
. . 

, - I docume~~ t ; 
F . , 

3 . I , (c) receiving evidence on affidavits; . 

' 

- (d) riquisitioning any public record or eojiy thereof 
frorn'any court or  office; 

.. . 
- - .  

(e) issuing cpmmissions for the examination of 
witnesses and documcbts; and , . 

, . 

(0 any other matter which may be prescribed. 

15) The Authority, shall submit the report to the State . - 

Gov-ernment and also make recbmrnendations, 
. , .wherever it deem k t . .  - . .  . 

C ~ ' ~ & ~ - V I I I -  Welfare and Grievance Redressal. . 
. . 

I L  

44. The State ~overnmeni may, by general or special order, * Welfare of 
specifi such measures as deemed appropriate, for the Police . 

welfare of the Police. ~ f f i c e k .  
45. (1) The State-Government may, by notificatioh, constitute Funds for 

fun& for %he police, persowel. welfare of , 

(2) The funds shall be administered and audited in such 
. . phce - manner as may be prescribed. , . persomel. 



(3) The f6110wihg sums shall be credited to the Funds, 
namely:- 

(a) any grant made by the State Government; 
(b) conrtributions made in the fund by police 

personnel; or. 
-- (c) any other grant, donation, bequest made 

for the purpoSe~ of the funds. 
4 ,  - 

46. ! 1) The state ~ o v e r ~ n i e n t . m a ~ ;  by notification, set-up 
a Police Welfare Bureau, for implementkg welfare 
rnewsures for police personnel. 

. .  ' .  

(2)  he State ~ovkknment may specify eom~osition,~ 
functions and responsibilities of the Police Welfare 

. .  . 
Bureau. 

47; (1) The State ~ o ~ e i r n e i  t may prescribe the 
. mechanism and the procedure for the redressal of 

the grievances of police-offickrs. , 
(2) Such mechanism shal1,~nsure a set-up for grievance 

redressaI at the Police Distiict, Police Range, 
Police Zone and ~ i i e c t o i  General of police level 
and shall ensure thatevery police oficer has the 
right of at least one appeal if he i s  not satisfied with 

, the disposal of.his . grievance. . . 

- 

'Chapter JX- General Offences and Penalties.. 

48. (1) Any person Pdund indulging in the fbllowini aeis . ' 

of miscthduct at ahy public place ski311 be punishable 
with fine not exce+dhg~~s.lOOb, namely:- 

PoUce : 
Welfare 

Grievance . 

redressal 
1 

of police - 

. Offences'pf 
disorderly 
conduct. 

(a) foudd intoxicated and riotous or found 
commi@ng a ,nuisan& in public; 

(b) knowihglj. spreading rumours o r  causing 
a false 'alarm to mislead -the police, fire 

, . 
brigadei or any .other essentialsenice or; 
and 

(c) causing annoyance to woman or any person bj. 
making indecent overtures or ealls by stalking. 



. - - 

?-..fhk5 28 b 2007 . 572 (45) - - . .  - 
(2) It  shall be lawful'fnr a Police Officer tu arrest such 

person without warrant. 

(3) i4ny offence committed under sub-section (1) may be 
compsur?ded cr; ihc s p t  by $Trc ?dice OfEcer 
authorised in this behalf on payrne~rt bf Rs.5OW- by 

' the offender. 

I (4) Wherelhe of'fence has been ronipo~ndei under 
. sob-section (3), ofTerlder, if-in custody, shall be ,  

released at oince and t lcl  furtl-ier paocceding sbziBI 
b e  taken agaikt  him in respect of such offence. 

. ,  sit b,scetion (2) shall be produced bc-f&re the ~ o ~ i t . t r h % : b  

,.-- ,.,;ihoui being autkors.<ed by the S h i o  G?tie\-;!?neii t .oZ 
. 
i ' ss'the case pay be; nn r:tfipr auih~;rised ET; the :$st& 

- 9  - :. -+ . a -1 ' 
'Gc~ei'nmeht, shall, I;: saa~taorz to guwfshm~ni 
-provided in any athfr i ~ i i  Rr &me beiag enfgice, 52 

3 -- phished with  i:nprlso&mnt nrpi exceeding drr morriis 
3 

' -5r 3ne or with- both. 
:! . . 

-> & 59. (1j'8'heStateGovernrnent~aymakeralesforearqing Powerto .? 
, g . out the pairposes of this Act: nz-rakc Rules. 

Provided that existing State police- regulations 
shall continue to be in force till altered ok rgpealed. 

(2) AU nil& made under t-his.~ct'~hall,belaid before 
the State Legislature as soon as posible  . . 

51.(1)~ubjecttotheprovisionsofthisA~tq6drules~sde Powerto- 
there under the Director Generd of Police may with make 
prior approval of the State. Government frame Regulations. 
regidations - for ;- 

(a) h e n t i o h  and investigation of ,crime; 



(b) Inspection OF the palice organisation, and of 
the work performed by police officers; 

(c)  D!termining the deqcription and quantity of . 

of atms, accoutrements, clothing and other 
articles of wearing and carrying to be 
provided to the state police; 

jd) Assigning duties of'oficers .of all ranks and ' 

grades, and the manner aild. the 
cbnditions subject to which, they shall exercise 

. . a n d  perform their respective powers and duties; 
(e) CoIleqtion and communication of , intelligence . 

and information by thkpolice; .. 

(f) Prescribing the-records, registers a-nd rorms to be- 
maintained aid the returns to be.submitted by 
different police'units-and officers; 

(g) Generally, for the pu~~pose of rendering the , 

mdre efficient, and preventing a huse of 
power and neglect of duties by them; and - - 

(h) Such other matter as the State Government, by 
a notificaition, may, direct: . -  - 

Provided that existing State police regulations 
shall continue to be in force . .  till alteredhr repealed. . . , . . 

(2) Regulations and its amendment made under this 
A d  shall'be'notifi in the ~f i&is l  Gazette and 
such notification shall b e  come into force after its 

. . -  
publication in the Offidal Gazette. - .  

(3) Any other matter as determined by the State Government , ,  1 
by oh order p;b~ished in the Oflicial Gazette. 1. 

52. (1) If i n y  dificulty 'arises in giving effect ,to the provisions Power to 
d this A,ct, the state Government hay, by an order. remove 

' to be published in the Omcia1 Gazette, ma ke-such - difficulties. . 
prodsions, not inconsistent with this Act, as il deems 
necessary or expedient ,for removing the diffculty: 

Provided that no order under this section shall be' 
'made after expiry of three yeak  from the date of . 

co-encement of the Act. 



(2) Every w&r h s d  under &is & shall, as smn 

as m b k ,  lid before the S W  kgidatute. 

53. (I) The Lndinn Police Act, 1861 ma 5 of 1&1) ia its 
appli&ion to the State of C ~ s ~  is Bereby 
repealed. 

Repeal m d  
Saving- 

(2) The mpeal under snb-section (I) - LIOf sect the 
previous opemation of this enadmest so m p d d  aud 
mythimg done ar adon  t a b m  er i k m d  ta have been 
d m  or taken (including any nppbhwmt or 
delegation made, aotEuath, &, ~ e c ~  er 
notice issped, regrrhkh DF & mde)  by or mder the 
provisions of the repeslled e n a m  dmH, War as 
it is no4 incobistent with tbe provkbm &this Act, be 
dcemed to have been done or tdwn d r  the pprovisions 
of this Act, and shall continue in fmce umks d until. 
smpeaded by anything done on my ktisa taken uader 
this Act. 



CHHATTISGARH ACT 
(No. 6 of 2008) 

THE CHHATTISGARH POLICE [AMENDMENT) ACT, 2008 

An Act to amcnd the ChhaLlisgnrh Police Act, 2007 (No. 13 ~€2007) . 
Be it rnacred by the Chliaaisgarh Legislature in chc Fifly-Eighth Year of the Repuhlic 

nth India. as follonns :- - 

I. I ' I 'h is  Act may bt called the Chhatrisgarh Police (Amendment) Aci, 20117. Shurl ditlc and 
Commenccmen~. 

(2) It shall come inlo force irom the dare o f i ~ s  publication in the Off~ial Gaxcitrc. 

2. I n  Sixtion I 7 of the Chhatusgarh Police Act, 2007 (Na 13 01 2007) (-herc-in-afrcr Arnrndmcnr ni 
, rercrred 10 as the Principal Act), - Section 17. 

( I  ) F& h e  words "a member of lhc Au1horirym' the words "an independent 
mcmbcr of  he C o m m i ~ b n "  shall k substituted. 

(2) Clause (c) shall lx omind. 

3. Clause (c) oiSecdon 40 of rhe Principal Act shall bc omi~tcd. 

4. Scc~ion 48 or Ihe Principal Acl shall beomirled. 
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era rin, frci6 t z qrqfr zozo
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21E ' Hsi17$1qt2o2o

EftFre sTerfuq
(r,,qi6 z€{zozo)

Eftrlrc gFffi N'qitr{l grftrFprq, zorq

ufurq ghr€ qfrrF{qc, 2002 (s. t3 v{ zooz) qi qh d{frfud uei tg srftIftqc.

qr€ {urirsr } w{d q{ fr fu ft qmqrsd Enr ffi fua w fr qt erelffid 6 : -

{fFta arc aqr 1. (l) iEe{elfucuffisrrdgfu€Fi{ilqtleftrfuc,20lei5E-eilq{I.
ooo. 

12) otnqq*ieqtr*.rwfiarftetrg-&n.

Enr 4r ur q\irirc. 2. (1) EfuEgfuqelfuc,2007 [i8.13 {r12007) t+gsigs+qgr({derelfuc+
sq i ftfu t) o1 qm a r * sc-qnr ( r ) * lqr{ qr, ffifud cRRErfrd frqr vd,
erufq:-

"(t) vcsilrttutrrhul*rdo'radq{qrtmau Erwq utdfitd * ffi
Wtrgkfuutadsefr:

vrgu-6fr uruft ,erqiffi rer+rt*a.rft nrcqu.,tiroqrenlrfr s:qr€
* srefu ro, * S.rc& d, qq qnorqti."

erailn,frii*, rzqt+frzozo

xcio rezsl$. u/zr-orffi.la.r.lzo.-qna*{frqn*wg&urt€rrs(3)+s{Xv{qiveftt{Frffqn{q+ I

erfhqfi rfr iisrl-02-202061eiffi wg*r<rrwura*wfuontvcqarrrorRnft qrqmrt.

uffiw * irqqnt clr tnw eu*ngun, 
.

T{q S;cR arg, eftftm tfu+.
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CH}IAITISGARH ACT

(No.2 of 2020)

TIrE CHHATTISGARH POLICE (AMENDMENT)ACT, 2019

An Act to further amend the Chhattisgarh Police Act,2007 (No. 13 of2007).

Be it enacted by the Ctrhattisgarh Legislature in the Seventieth Year of the Republic of
India, as follows :-

1. (1) This Act may be called the Chhattisgarh Police (Amendment)Act,2019. 
:l;i.r::t;.r1:u

' 8) It shall come into force from the date of its publication in the OfficialGazette.

2. (l) Forsub-section(l)ofSection4l oftheChhattisgarhPoliceAct,200T (No. 13 Amendment of

of2007), (hereinafterreferredtoasthePrincipita.tl,thefollowingshallbe section 41'

substituted, namely :-

'(l) Thetermofofficeofamember, and the chairperson, shall be two
years and may be eligible for re-appointrnent for another term:

Provided that the chairperson shall continue to hold offtce
till his successor enters his office, or for further six months,
whichever is earlier."

{erc+,gaurawtcisrqm,Eifr{tJEemvrrfrqUpnaq,iffirrqgttsrceliTmtgFaawr*rfua - zozo.
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